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(c) if so th.! reu.Jns for this decrease ? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF COMMERCE (SHRI P.R. 

DAS MU NSlJ : (11) !'-co ttadc aarccmcnt 
has been entered Into by India with any 
South Aaian Coumrics in I~ 87-88. 

(b) Trade data for the period April-
Deccmber, 1987-88 a1 compar-=d to the 
same pericd for i986-87 show that overaH 
trade decreased wuh Nepal and Iran. 

(c) In the case of Iran, the decrease 
in the trade turnover b'la been primarily 
because of reduced oil imports from that 
country. 

Io the case of Nopal, the trader data 
reflect a decrease bcca use m the ftgur.:s 
for 1987-88, petroleum product exports 
have not been included whi e for some 
months of 1986-87 these exports have been 
included in toe export 'ltatist;cs. 

Soft loans to dnelopiog couatrie1 

9972. SHRI JAGANNATH PATT· 
NAIK ; Will the Mm11ter of FINANCE 
be pleased to stale : 

(a) whether Union Government have 
takao any initiative to establish a new 
financial institution to heip the deveJopiog 
countries in their pursuit to increase their 
indu1tr1a1 pro'1oct1on by extending loans 
on sore-term basis : 

(b) whether the rich and developed 
countries have raifed to give Joans to the 

1 • developing countries on liberal terms ; 
aod 

(CJ if so, the e~ent or progress made 
in this direction 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
!A.IRS 'IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO) : 
(a) ~o (c) Government or India have not 

r·]n"dpo•ed the setting up of a new financial 
1fli.Citutioo. The inadequacy of fiaaeial 
"lows-' in' recent years· and in -partfcolar, 
1be 1ta111'a'Dcy itr concenional assiataace co 

developing countries is. however. a matter 
of concern. India has blgbtighted, at 
various international fora. the n~ed to 
urgently step-up resource transfers; ioclud-
ina concessional flows to developing 
countries, to meet lheir noed~ for economic 
growth and poverty alleviat100. 

FJoance of Plastic ladastry by IDBI 

9973. CH. RAM PARKASH : Will 
the Minister of FINANCE be pleasoJ to 
state : 

(a) whether the Industrial Develop-
ment Bank of India bu decided not to 
finance the plastic iodu:stry in the country ; 
and 

(b) if so, wh ... ther Gov-:rnment have 
decided to relax the coodiuons imposing 
a ban on financmg of plastic industry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF· 
AIRS IN THE MI"JISTRY OF FL'lANCE 
(SHRI EDUARDO FALEIRO): (a) and 
(b) The Industrial Development Bank of 
India (fDBI) bu reported that it bad 
advised primary lending institu•icns in 
1987 to support New Grass Root Projec1s 
on a very selective basis encouraging those 
in high tecb. areas or engaged in m.:>der-
nisation and technology upgrada(lon of 
existing units for improving their viabiJity. 
The position was reviewed by IDBI in 
January, 1988. The primary lond.ng 
institutions have been advised by IDBI to 
take their own decision r~garding financing 
of projects from Plastic Proces.,iog 
Industry after making proper assessment 
of the viability. The lendlrig institutions 
have also been advised to consider 
extending support to the project.> which 
are strong from the angle ot technology, 
management and marketing. 

[Translation] 

Case1 filed against management or State 
Bao k of Indore, Delbl 

9974. SHRI RAJ KUMAR RAI : 
Wlll ·tbe'Minister of FINANCE be pleased 
to atato : 
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(a) the number or employt.es who filed 
tbtir cases against the management of 
Chandnl Chowk Branch of tho State 
Bank 01 Indore in the office of Assistant 
Labour Comm1ssiooer at C-1 Hu!ments in 
connection with their transfc:r orders ; 

(b) if so, the reasons for not compJy-
tn1 with tho stay order issued by the 
Labour Commissioner ; 

(c) wbelhcr exbtence of those emp-
loyees bas been threatened because of 
non-payment of salary to them till date ; 
and 

(d) if so, the officials responsible 
therefor and the action proposed to be 
taken by Government in this regard 7 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) State 
Bank of Indore bas reported that only one 
case was filed against the Cbandoi Chowk 
Branch of State Bank of Indore 10 the 
office of Assi~tsnt Labour Commissioner 
(Central) Delhi in connection with a 
transfer order. 

(b) State Bank. or Indore has contended 
that the employee concerned stood re1iev-
ed before the dispute was seized of by 
rh• Conctltation Officer. The bank bas 
also reported that a mutually bmding 
settlement was arrived at between the 
management and the union through 
which the dispute was raised In the 
presenc~ of Assist~nt Labour Commis-
1ionor (Delhi) lo terms of this settlement, 
the employee in ques1ion was requirt:d to 
report ar the place where he was trans-
ferred by the bank. 

(c) and (d) The employee over whoso 
case the dispute was raised Is no longer 
in tho service of the bank. 

Non-payment of ProY1dent Fond to 
1be dismissed 1ta1J of State Bank 

of Indore, Delhi 

9975. SHRl C. JANGA REDDY : 
WiJl tbe Minister of FINANCE be pleased 
to atato : 

(a) the number of officera of Chandal 
Chow k Branch of State Bank of Indore 
who have been terminated durin1 1986 
and 1987 and the reason• for not payi111 
their amount of provident fund so far ; 

<b) the total number of these offtcert 
and the outstandioa due amount to bo 
paid to them ; and 

(c) the instructions issued by Govero· 
ment to the bank for immediate payment 
or their due amount ? 

THE MINISTER. OF STATE IN 
THE DEP AR TM ENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) State Bank of Indore 
bas reported a case of only one sucb 
officer. A cheque for Rs. 34, 740/-. boina 
the provident fund balance of the officer 
was sent to their Cbandni Chowk, Delhi 
Branch for deliverina to him but the 
concerned officer fa repo1ced not to have 
accepted tt. 

(c) In view of above, no instructions 
will deemed oeceasary. 

[English} 

Export of Coir prod•cts 

9976. PROF. K.V. THOMAS: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the Coir Board bas fixed 
the lowest price for the coir and coir 
products exported ; 

(b) if so, what is the price fixed ; 

(c) whether any company has violated 
this regulation : and 

(d) if so, the details of the action 
taken in the matter 1 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) to 
(d) Export of coir and coir products are 
"llowed subject to certification by Coir 




